
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE TWENTY FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 23584 OF 2018

Society,
by its

[ 3418 ]

His-66, KPHB
Secretary and

Near
and

Between:

1. Ellenki Educational Society, Ellenki Educational
Colony, Kukatpally. Hyderabad, Represented
Correspondent, Ivlr.E.Dayakar Reddy HYDERABAD

2. Ellenki lnstitute of Engineering and Technology,
BHEL, Patancheru, Ivledak District. Represented
Correspondent, [tz'lr. E.Dayakar Reddy.

Patelguda Village,
by its Secretary

3. Mr.E.Dayakar Reddy, S/o.,Madhava Reddy, Aged 44 years,
Occ: Educationalist, HIG-66, KPHB Colony, Hyderabad

...PETITIONERS

AND
1

2

3

Jawaharlal Nehru Technological University Hyderabad, Jawaharlal Nehru
Technological University Hyderabad, Rep., by its Registrar, Kukatpally,
Hyderabad. HYDERABAD

The State of Telangana, Rep.by its Principal Secretary Higher Education
Department, Secretariat Buildings, Secretariat, Hyderabad.

The Convenor, TSEAMCET-2018 (Admissions), Sanketika Vidhya Bhavan,
Masab Tank, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly one in the nature of

Writ of Mandamus declaring a) the Jawaharlal Nehru Technological University,

Hyderabad Grant of Affiliation Regulations for the Colleges/lnstitutes applicable

from the academic year 2018-19 wtth reference to Regulation 3.30 providing for

demporary suspension of instructions in academic program/courses empowering



the university to refuse affiliation to the college in case of three preceding
consecutive years of low enrollment, ress than 25 percentage of universrty
sanctioned intake rn a ry university affiliated course as illegal, u nconst itutiona I and
ultravires to the Jawal^arlal Nehru Technological university Act, 200g and to strike
down the same and the action of the 1st respondent university in rejecting
affiliation for four (4) B Tech courses namely Civil Engineering, ECE, EEE and
Mechanical Engineering of the petitioner institution under No7 Admission status
for the academic year 2018-1g communicated through the deficiency report dated
13- 04'2018 as wefl as affiriation proceedings dated i 6-05-201 g as iflegar,
arbitrary and without lurisdiction and in viorative of Articre 14 and 19r'.1)(g) of the
constitution of lndra and consequenfly direct the 1st Respondent Llniversity to
process the application of the petitioner for grant of affiliation for 2o1g-2019,
submitted online on 21-02-2018, in accordance with the Affiliation procedure and
Regulations 2018-19, rvithout reference to regulation 3.30 and grant affiliation for
the courses and intake applied by the petitioner institution.

lA NO: 1 OF 201 8

Petrtion under section 151 cpc praying that in the circumstances stated in
the affidavit filed in sup:o,t of the petition, the High court may be pleased to direct
the 1st respondent to process the apprication of the petitioner institution submitted
online on 21 -02-2018 1or grant of affirration for the academ ic year 2018,201g, for
all the courses appried without reference to reguration 3.30 of the JNTLIH Grant of
Affiliation Regulations fcr the colleges/lnstitutes applicable from the academic
year 2o18-19' dury furn shing the deficiency report for the four (4) B.Tech courses
namely civil Engineerirg, ECE, EEE and Mechanical Engineering basing on the
FFC inspection report ihereby granting an opportunity of compliance by way of
filing appeal including an oppo(unity to appornt new facurty for the deficiencies by
constituting serection committee with the nominees of the university as provided
under the affiliation regulations and consider for grant of affiliation basing on the
compliance for the academ ic yeat 2O1g_19, pending disposal of the main writ
petition.

counsel for the Petitioners: sRl pApAlAH PEDDAKULA, REPRESENTIING FoR
SRI SRICHARAN TELAPROLU



Counsel for the Respondent Nos.1 and 3: SC FOR JNA AND FAU

Counsel for the Respondent No.2: GP FOR HlGl{ER EDUCATINO

The Court made the following: ORDER
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h:
THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND
THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.23584 of 2OL8

ORDER; eer the Hon'ble the Chtef Justice AIok Aradhe)

Mr. Papaiah Peddakula, learned counsel representing

Mr. Sricharan lielaprolu, learned counsel for the petitioners

submits that the issue involved in this writ petition does not

survive for consideration on account of efflux of time.

The writ petition is therefore dismissed as infructucrus.

Nliscellane ous applications, if any pending, shall stand

closed. There sha-1l be no order as to costs.
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HIGH COURT

DATED:2411012024

ORDER

WP.No.23584 of 2018

DISMISSING THE WRIT PETITION AS
INFRUCTUOUS

WITHOUT COSTS.
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